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By Advocate Shri V. P. Uppal

Applicant

Resp ondents

ORDER (ORaL)

ShriS'R* Ad ige , Member {a) :*

In this application, Shri Dinesh Kuaar Sandila,

Incoae Tax Officer, Department of Revenue, Ministry of

Finance, has prayed for a direction for quashing Ihe

memorandum dated 30.12.1992 (Annex. A-6) instituting

an Inquiry against him under Rule 14 of the C.C.S.

(C,G.A) Rules, 1965, on the charges of alleged

misc onduct.

2, we have been informed by Shri V. P. Uppal, learned

counsel for the respondents, at the Bar today that as

a consequence to the departmental proceedings, the

inquiry was conducted and the inquiring officer has
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sutaltt«d his repoct to th« dUciplinary authalty.
Ws have no reason to doubt these averoents, and under
the circumstances. as the inquiry has been coreluded

j u.._and the mtter is now «Med of by the disciplinary
authority, the cjuestion of quashing the charges
contained in the inpugned memoranduo dated 30.12,1992
does not arise. That apart, the Hon'bie Supreme Court
has in a number of cases deprfcated the practice of

Tribunals and Courts passing inter-'locutory orders in

departmental proceedings. One such judgment has been
cited by the learned counsel for the respondents reported

in JT (l) 1994 SC 658 - Union of India vs. Upendra Singh.

3. Learned counsel for the applicant has pressed

that a cqpy of the inquiry report be furnished to the

applicant immediately, without issuing any directions

to the respondents on this point, we have no doubt that

the respondents will act strictly in accordance with

lew^. If the applicant has any grievance after the

disciplinary authority takes its decision in the matter,

it will be qpen to him to exhaust the departmental

remedies available, and even thereafter if any

grievance survives, he will be at liberty to move

the Tribunal in accordance with the procedure establ

ished by law.

4. In the light of the above discussion, nothing

survives in this O.A. which is accordingly disposed of.

5. In this connection, we further note that by the

order of the forner Hon'bie Chairman dated 25.3.1994

OeA* No. 1443/93 has been ordered to be listed with

O.Ae No. 247/93. In O.A. 247/93 the challenge is to



the A«C.R.s recorded for the years 1987-88, 1988-89
and 1989-90. wb feel that O.a. 1443/93 can now

separately be considered and adjudicated upon by the
Tribunal, and we direct accordingly,

6, Let a copy of this order be placed In 0.a»247/93
as well as in O.A. 1443/93.

7r In this connection, we further note that in O.a.
1443/93 Shri V. P. Uppal is shown in the cause list
as the counsel for the respondents although we are

informed that respondents' counsel is Shri R. s,

^garwal. Registry should note the same and make

necessary corrections accordingly,

8, Let O.A. 1443/93 be listed for final hearing on
1.8.1994. On that data, if any records are required,
upon which the applicant seeks to place reliance,
he should indicate the same before the Bench,

9. Let ccpies of this order be served on parties.

( Lakshmi Swaminathatf")
Member (J)

( s, R. A(Aqb
Member


